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31182 / ORDER

PER R.S. SYAL, VP :

This appeal by the assessee is directed against the order
dated 26-03-2019 passed by the Pr.CIT-4, Pune u/s.263 of the
Income-tax Act, 1961 (hereinafter also called ‘the Act’) in

relation to the assessment year 2014-15.

2. At the very outset, the 1d. counsel for the assessee submitted
that the impugned order was passed on 26-03-2019 and the

Assessing Officer (AO) has not passed any consequential order.
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It was further submitted that the time limit, in terms of section
153, for passing the order by the AO in consequence to the order
u/s.263 has since elapsed. The 1d. AR expressed his doubt about
the above referred non-passing of the order by the AO on the
foundation that no such order was communicated to the assessee.
On an earlier occasion, the 1d. Departmental Representative (DR)
was asked to verify from the AO if any order has been passed in
consequence to the revisionary order. No information has been
received till date. In view of the foregoing discussion, we are
satisfied that the appeal filed by the assessee has become
infructuous. The appeal is accordingly dismissed. However, the
assessee will have the liberty to file an appeal against the
assessment order, if, later on, it 1s discovered that some order was
passed which was not conveyed to it.

3. In the result, the appeal is dismissed.

Order pronounced in the Open Court on 04" May, 2023.

Sd/- Sd/-
(S.S. VISWANETHRA RAVI) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT

YUl Pune; f&Hi® Dated : 04™ May, 2023
BGIRY



ITA No.696/PUN/2019
M/s. Aakash Investments

GI'I%'QT @I ufafefu o 'aﬁ?f/Copv of the Order is forwarded to:

1. 3rdiarff/ The Appellant;
2. gadf/ The Respondent
3. DR, ITAT, ‘A’ Bench, Pune
4. TS BISc / Guard file.
STSRMAR/ BY ORDER,
/l True Copy //

Senior Private Secretary

3B U SHfeehRUT QU / ITAT, Pune

Date
1. | Draft dictated on 03-05-2023 | Sr.PS
. | Draft placed before author 03-05-2023 | Sr.PS
3. | Draft proposed & placed before IM
the second member
4. | Draft discussed/approved by IM
Second Member.
5. | Approved Draft comes to the Sr.PS
Sr.PS/PS
6. | Kept for pronouncement on Sr.PS
7. | Date of uploading order Sr.PS
8 File sent to the Bench Clerk Sr.PS
9 Date on which file goes to the
Head Clerk
10. | Date on which file goes to the
AR.
11. | Date of dispatch of Order.




